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Bill No. 14 of 2026.

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT)
BILL, 2026

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of
2017).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows : -

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Goods and Services Tax (Amendment) Act, 2026.

(2) Save as otherwise provided in this Act the provisions of this Act shall come into force
on such date as the Government may, by notification in the Rajpatra (e-Gazette), Himachal
Pradesh, appoint.

2. Amendment of section 15.—In the Himachal Pradesh Goods and Services Tax
Act, 2017 (hereinafter referred to as the “principal Act”), in section 15, in sub-section (3), for
clause (b), the following clause shall be substituted, namely:—

“(b) after the supply has been effected, if for such discount, a credit note has been
issued by the supplier and input tax credit as is attributable to such discount has been



reversed by the recipient of the supply, in accordance with the provisions of section
34.”,

3. Amendment of section 34.—In section 34 of the principal Act, in sub-section (1),
after the words “both supplied are found to be deficient”, the words, signs, letter and figures “or
where a discount referred to in clause (b) of sub-section (3) of section 15 is given” shall be inserted.

4. Amendment of section 54.—In section 54 of the principal Act,-

(@) in sub-section (6), after the words “supply of goods or services or both”, the
words, signs and figures *“or of unutilized input tax credit allowed under clause
(i) of the first proviso to sub-section (3)” shall be inserted; and

(b) in sub-section (14), after the words, signs and figures “sub-section (5) or sub-
section (6)”, the signs and words “, other than cases where refund of tax is
claimed on account of goods exported out of India with payment of tax,” shall be
inserted.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Goods and Services Tax Act, 2017 was enacted on the analogy of
the Central Goods and Services Tax Act, 2017 to make provision for levying and collection of tax
on intra-State supply of goods or services or both by the State of Himachal Pradesh and matters
connected therewith or incidental thereto. The Goods and Services Tax Act is a landmark tax
reform with first of its kind, one nation, one tax approach, aimed at subsuming almost all indirect
taxes at the Central and State level. The Central Government has already carried out amendments in
the Central Goods and Services Tax Act, 2017 on the recommendations of the Goods and Services
Tax Council (GST Council). Therefore, in order to have a uniform threshold across the Country, it
is mandatory for all the State Governments to carry out corresponding amendments in the State
Act. Hence, it has become expedient to amend the Himachal Pradesh Goods and Services Tax Act,
2017 in order to have uniformity across the Country.

This Bill seeks to achieve the aforesaid objectives.
(SUKHVINDER SINGH SUKHU)

Chief Minister.
SHIMLA :






